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Orders of the Tribunal Sheet No 1.J 

O.A. NO. 342/08 
17.12.2008 
Hon'ble Mr. Justice A.K. Yog, Member (J) 
Hon'ble Mrs. Manlul!ka Gautam. Member (Al 

Heard Shr1 S.K. Pandey, Advocate holding brtef of 

Shr1 S.K. Om, learned counsel for the appftcant. 

M.A. NO. 8090/08 v.;th prayer to permit the 

applicant to v.;thdraw this O.A. According to the 

applicant, he has been granted voluntary retirement and 

hence he does not want to press this O.A There cannot 

be any opposition to the aforesaid request made on 

behalf of the applicant. 

Learned counsel for the applicant stated that lhere 

has been no Interim order. Accordingly, O.A Is allowed to 

be 'fttildrav.n as not pressed 

There shell be no onter as to "'i ' 
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